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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
- NEW BOMBAY BENCH
O.A. No. 11/1988 198
ToAXXN®
‘DATE OF DECISION 1.4.1991
e -
Bharatiya Postal Employees Petitioner
Union, Branch Pandharpur
% ,
’ Mr. M.S.Cropade, Secretary of  Advocate for the Petitioner (s)
the Union. ‘
Versus
Cirector General, Dept. of PostaRespondent
New Delhi & 3 Ors.
Mr. S.R.Atre for Mr.F.M.Pradhan Advocate for the Respondent (s)
CORAM

x)‘.The Hon’blg Mr. M.Y.Priolkar, Menmber (A)

"The, Hon’ble Mr. T.C.Reddy, Member (J)

1. Whether Reportcrs' of local papers may be allowed to see the Judgement ? }g

2. To be referred to the Reporter or not ? o
3. Whether their Lordships wish to see the fair copy of the J udgement ? Wb

4. Whether it needs to be circulated to other Benches of the Tribunal ? W"

\
RIS
( MY.Priolkar )
Member (A)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW BOMBAY BENCH, NEW BOMBAY
: * x Kk Kk *

Original Application No,11/1988

Bharatiya Postal Employees
Union III, Branch Pandharpur - ees Applicant

V/s

1. Director General, ' '
Department of Postal, '
New Lelhi 110 001.

2. Post Master General,
Maharashtra Circle,
Bombay 400 001.

3. Director Postal Services,
Pune Region, Pune.

4, Supdt. of Post Offices,
Pancharpur Division,

Pandharpur : ....v Respondents

CORAM: Hon'ble Member (A), Shri M.Y.Priolkar
Hon'ble Member (J), Shri T.C.Reddy.

Aprearances:

Mr. M.S.Chopade, Secretary of
the applicant Union, for the
applicant and Mr. S.R.Atre,
for Mr. P.M.Pradhan, Advocate,
for the respondents. .

ORAL JURGEMENT s

Dated . 1040 1991
{Per. M.Y.Priolkar, Member (A) X | '

Al

The applicant in this~case, the Bharatiya

Postal Employees Union, has filed this application on

behalf of one single empioyee of Postal Lepartment

- who has been posted to Bhimanagar Post. Office which

is locaied in the area of Bhim& porject of the State
Government. This‘empioyée.waé sanctioned project
allowaﬁce for the'period from 14.2.1970 to 31.12.1974
at full rate and at 50% of the rate from 1.1.75 to

31.12.76, in view of availability of better amenities
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in the project area as_prescribed‘in the_MiniStry of
Finance OfM. déted 17.i.1975. The préjeqt allowande/v
was further continued upto tﬁé period 31.12.78 and

was finaliy discontinued from 1.1.191@ oh tﬁe ground,
that all reasonable amenities such as housing, séhools,»

markKets, dispensaries etc. have already been provided

in the project area.
. : l ’ . . .
2. ‘The Secretary of the apprlicant Union who

arggea in person stated béfore us today that the
amenities provided are still not-adequate. As far as
rublic tfansport is :onderned there is only one bus
'which comes tO the project once a day. There isAonly
'one{é§g§é&;§é§g§j§5:éﬁapdard and even the market
exists only about 10 KM away from the project area.
"He has aléo broggh£ to §ur nétice the Ministry of
Finance O.M. NO.F=-20011/7/74-E.IV(B) dated 19.8.78
which lays down that the Central Government employees
are entitled to the Project Allowance_if their»offiées
are located in.project area even if these offices are
“not establisﬁed for spécific project work, at the rate
of 50% of the project allowance sanCEioned to the
project emploYees and that this order takes effect-

from 1.7.1978.

3, Admittedly, Bhima project is a project of the
Maharashtra State Governmeht and the staﬁe Government
employees posted there are still being paid project

allowance at cercain specified rates. After bearing
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both sides, we feel that in terms of Ministry of

Finance 0.M. dated 19.8.73,'employees of the Central

_Government who are posted to this project area should

also be entitled to‘project allowance éﬁ the Yate of 
506 of the project allowance sanctioned for State
Government emp10yeeé'in thé corresponding scales of

ray. We direct,_ﬁherefore, that the respondents should
pay to the employees:of the Bhimanagar Post Office |
prqfect-allowance at the rate of 50% of the'corresponding
rate of project allo&ancé app:oved for thé State Govt.

employees with effecf_from 1.1,1979, i.e, the date

. from which the project allowance earlier sanctioned

under Central Government rules for Central Projects

. !
was discontinued. This may be implemented within a

period of three months,'as’far as possible, frOm/ther
date of receipt of a copy of this'order. There will

be no order as to costs.
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| . ) , (/%g‘
( T.C. Reddy ) , ( M.Y.Priolkar )
MEMBER (J). : : -~ Member (A)
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